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SHRI CHINTAMANI PANIGRAHI:
Certain cases have been rejected.

3.00p. M.
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SHRI CHINTAMANI PANIGRAHI: In
many cases we are doing that.

SHRI VTTHALRAO MADHAVRAO
JADHAYV: What about my question?

SHRI NIRMAL CHATTERIJJEE: Have a
Parliamentary team to 'help you.

SHRI VITHALRAO MADHAVRAO
JADHAV: What about the question of
pension...

THE DEPUTY CHAIRMAN: Thii is not a
discussion. You can go and see the Minister
in his Chamber. He cannot discuss each and
every case here. You should try to understand
It. Now, the Railway Minister. (Interruptions)
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STATEMENT BY MINISTER

III. Accident to 123 UP Tamil Nadu
Express on 711-1987 on Antfa-Nagpur
Section of Central Railways.

THE MINISTER OF STATE OF THE
MINISTRY OF RAILWAYS (SHRI
MADHAVRAO SCINDIA): Madam Deputy
Chairman, I deeply regret to apprise the
House of an un fortunate train accident
involving 122
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Up New Delhi-Madras Tamil Nadu Express at

about 13. 35 hrs. on 7-11-1987 on the Amla-
Nagpur Broad Gauge single line section of
Nagpur Division of Central Railway. The
accident occurred between Katol and
Metpanjara stations about 50 kms short of
Nagpur. The train had a load of 21 coaches.
The "engine and the first 8 coaches passed the
site of accident safely while the remaining 13
coaches, 9th on-wards from the train engine,
derailed/capsized. I re. gret that, as a result of
the accident, 2 passengers lost their lives
including one in the hospital. 13 persons suf-
fered simple injuries and 19 grievous

Senior Officers from Nagpur and from the
Zonal Railway Headquarters at Bombay
rushed to the site of acci dent. Member
Engineering Railway Board also rushed to the
site. Later Member Traffic left for Nagpur.

Immediately on receipt of the information,
medical vans were rushed from Ajni and
Amla. Railway doctors also rushed to the site
from Nagpur by road with ambulances. Local
doctors from Katol, Kalameshwar and
Pandhurna also rushed to the site and
rendered medical assistance. The injured were
moved to the Railway and Civil Hospitals at
Nagpur where further treatment is following.

Ex-gratia payment to the next of kin of
dead and to the injured ha* been arranged.

The stranded passengers were cleared from
the site by special buses and by theunaffected
coaches of the train. They were further
cleared by a special train from Nagpur.

Joint checks of accident spot by Railway
and Civil Authorities as also by the
Commissioner of Railway Safety Central
circle, have been conducted whereafter
restoration work has been taken in hand in
full swing.

In fact, the first train, one goods train has
already passed over the
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affected section. Though communi cation
was restored at 11. 15 hrs. and the 15Down
and 16UP GT Expresse. were also run by the
normal route.

Madam, joint checks have revealed that
track keys for about 200 metres at th, site of
the accident were missing, indicating
possibilities of track having been tampered
with.

Commissioner of Railway Safety Central
Circle working independently of the Ministry
of Railways will hold a statutory inquiry into
the accident from 9-11-1987 at Nagpur to
determine the cause of the accident.

SHRI SUKOMAL SEN (West Ben gal):
Madam, it is a matter of deep regret that our
hon. Minister has to appear before the
Parliament repea tedly to report on the
fatal railv/ay accident. It reveals the total lack
of safety measures in our Railway system.
And that; is why, repeatedly almost every
month, we are having a major accident
leading to loss of life and also injury to so
many passengers. About the normal safety
measures, I would like to know what is the
system for inspecting the track and the
railway bridges. And when was the last
check made of that railway track there
and the railway bridge because it is learnt
from the newspapers that in the same morning
the GT Express bound for Delhi passed
through that track and it came safety? But
when this train started passing through, it met
with this acci dent. When was the last check
made of the tratok and the bridge there?

Madam, one thing that surprises me is that
joint checks of the accident spot by the
Railway and Civil authorities as also by the
Commissioner of Railway Safety have been
conducted and they have come to the
conclusion that track keys for about 200 metre
at the site of the accident were missing
Madam, the Commissioner of Railway Safety
is supposed to be an independent body. Then
why has this inde-pedent body conducted an
inquiry 1183RS—9.
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along with a Government body, the Railway
body? Now, it is said that the Commissioner
of Railway Safety wil] again conduct
independent in-quiry. A Joint investigation by
the railway and civil authorities in con-
junction with the Commissioner of Ralway
Safety has already been undertaken. Now, out
of that joint inquiry they have come to the
conclusion that track keys in some 200 metres
at the accident site were missing etc. Now,
will not this revelation in fluence the
independent inquiry, when the Commissioner
of Railway Safety counducts this inquiry
independently? So, what was the utility of
this?

Then, Madam, they say, may be a case of
sabotage like tampering with the track. Hew
do you come to that conclusion that it may be
a case of tampering? You have come to the
conclusion before the Commissioner of
Railway Safety has conducted his independent
inquiry. So, it is simply a question of passing
on the buck to somebody else. I would like to
know whether it is really due to lack of safety
measures that this accident ha-taken place or
is it due to tampering with or sabotage of the
track. This question should be established by
the Commissioner of Railway Safety in
dependency, and not by the Government as
they have done.

SHRI  PUTTAPAGA RADHAKRT
SHNA (Andhra Pradesh). Madam Tamil
Nadu Express is a long train but the
Minister has made a verv brief statement.
The accident took place on the 7th of this
month. We have already read it in the
newspapers. The Minister has not  given
ahy more information than the news papers
have given. He has not made any attempt to
ascertain the facts and details of the accident
and he has not correctly given the lo?s also, it
seems The newspapers have given more re
ports about the loss caused by the accident.
Moreover, Madam, no findins regarding the
cause of the accident is given. The statement
should have contained some first-hand
information
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regarding the reasons for the accident. But he
has not given any reasons. He has simply
ordered ski inquiry which is a routine thing.
That is one thing.

The other thing, Madam, is that for the
last two and a half years or so, it seems that
the rate of accident: had come down to some
extent, we thought, that this young and energy
tic Minister, of course, Mahsfcraja, hs been
making good efforts to control the accidents,
but it seems that the things are normalised
again. (Interruptions). Not Maharashtra, I
said Maharaja. It seems that the Minis ter has
become old and things  have become normal
again.

Madam, recently we have been seeing
some accidents. Even after this particular
accident, there was another derailing accident
at Vijaywada' an last night we came to know
abou the collision of a bus with a train. Like
that the rate of accidents is go ing up. And the
Minister has not revealed any intention to
arrest the rate of accidents. That is why I
would like to know from the Minister whether
there is any intention on the part of the
Government to arrest the rate of accidents at
least, if you cannot totally stop them. Thank
you very much.
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SHRI VITHALRAO MADHAVRAO
JADHAV (Mabharashtra): There is no doubt
that that this is an unfortunate accident for the
Tamil Nadu Express. At the same time I do
not agree with my friend from the Opposition
when he said that the number of accidents is
on the increase.
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The hon. Minister of Railways has
introduced so many new trains. When I was
coming from Hyderabad, I came to know that
Andhra Pradesh Express has been made a
daily service. Like that, so many trains havo
been converted into daily trains. Traffic has
also increased. May I know from thte hon.
Minister whether it is due to increase of
traffic, both passenger and goods, that these
accidents take place? Then, maintenance of
track is also not proper. May I know from the
hon. Minister that the other reason for these
accidents is lack of maintenace of track?

One Member of Lok Sabha, Mr B. inwari Lal
Purohit was also travelling; another Member of]
Lok Sabha. Mr. Vairale, was also travelling by
the same train and they held t he passengers. I
feel on such occasions | proper timely medical
aid and care is very necessary.

My friend from that side raised a very
important point about Naxalit" movement in
that area. I would like to know whether it is a
fact that Na-xalite movement could also be
reponsible for this accident.

In the South Central Railway—it is actually
the Central Railway—main tenance of railway
track is not pro-  j per. This also could be a
reason for such accidents.

Thte Government has appointed an enquiry
commission in  this matter and I
wholeheartedly welcome this decision. May I
know from the hon. Minister what specific
steps and measures will b, taken t, avoid such
accident in future?

These are a few points on which I reek
clarification.
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SHRI MADHAVRAO SCINDIA: Madam,
I have heard the observations made by the
hon. Members, and as usual the observations
made by them clearly manifest their concern
which, I can assure you, is totally shared by
us. It is our endeavour to continuously try to
reduce accidents and to take into account the
very valuable suggestions and the concern
expressed by the hon. Members from time to
time.

Mr. Sukomal Sen talked about the lack of
safety measures. As you know, Madam, a
couple of years ago, when Mr. Bansi Lalji
was the Railway I ister, a 10-point plan was
put into motion to specifically try to reduce
railway accidents and to create an
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awareness from the highest officer to we'-e
lowest member 01 me start of the Indian
Kauways. 'That plan or action has begun to
yield results. We will not be satisned untu
railway ac-ciuents are reuuced 10 an absolute
minimum. Here I would quote us-. ies, put I
wouid not like the hon. isaamotira to
misinterpret that these ngures leave us in the
railways witu a sense or sen-satisiaction. inat
ia not me case. we win always endeavour to
reduce these rigures even further. In the first
year 1985-85 when the new Rajiv Gandhi
Goveinment took office, todian rauway estab-
lisned a new record in the reduced number of
railway accidents. The raillway accidents
went down by 10 per cent compared to the
previous year and in the history of the Indian
railways it was the lowest ever re cordeu.
1986-87, there was the further improvement
of 12 per cent on that record low. This is a sad
occasion. I do not want to express these
ngures, again as I said, in a sense quoting our
achievement, but I am happy to inform the
hon. Member, that over the record low last
year, this year, the first six months compai ed
to the first six months of last year have shown
a further decrease in railway accidents of over
23 per cent. I think this is a substantial
achievement for which the credit must go to
the railway officers and the railway start' who
have endeavoured, in spite of, as Mr.
Vithalrao Jadhav mentioned, our traffic
having gone up phenomenally. Even the gross
number of railway accidents has come down
this year by 23 per cent over the record low of
last year and the record, low the year before.
The awareness amongst the railway staff is
also evin ced by the fact that of the total num-
ber of railway accidents those which can be
attributed to staff negligence have come down
this year by almost 30 per cent which I think
again is a substantial reduction. While I would
not fail in expressing my concern and
objective that the Railway Ministry is
continuously trying to reduce these accidents,
I feel that on such sad oc-
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casions, let us not use them to detract from the
exemplary efforts put in by the railway
officers and members of the railway staff I
would not like the hon. Members to forget
this—and I would like to remind them—ihat
in the winter months when we snuggle into
our blankets in these last and super-fast trains
which whiz through. from Howrah to Delhi or
from Delhi to Bombay, if your sleep is
disturbed and you wake up at 2, in the morn-
ing and out of your blanket look out of the
window as you pass a level crossing, you will
find in these winter months, a scantily clad
railway stafl member showing you a green
light. He is Trying to ensure security of your
train. There are thousands of such people who
are devotedly working towards tailway safety
and I do not think we should try to use these
occasions to misquote figures and detract from
their efforts. Again, I would like to very
clearly maintain that we are deeply concerned
and we are not satisfied. However much the
number of railway accidents may have been
reduced, we will constantly keep striving in
that direction to reduce them even further.

The track is patrolled every 24 hours by a.
keyman'who inspects the track and weekly by
the permanent way inspector. Bridges are also
inspected and those bridges which may cause
a little concern are inspected even more
frequently, depending on the state of the
bridge. However, if a bridge is considered
dangerous, no time is lost in strengthening it
or reconstructing it.

Shri Sukomal Sen did mention that the GT
Express had passed earlier. In fact three trains
had passed—16 UP had passed at 11. 15, 15
Dn GT had passed at 12 o'clock and a railway
(electrification special had also passed at 12.
30, about one hour before the accident. The
track was found to be in perfect condition. I
would like to mention that this is a newly re-
laid track. Track renewal has been completed
in the year 1986-
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87. There was sufficient ballast and the track
was also in very good condition. Therefore it is
very strange that one hour later, keys a're
found, missing on 200 metres of track. Keys
are a vital part. They are wedged in the track.
There are jaw claws and they are wedged
between the sleeper and thp jaw claw. If they
are removed, the track becomes loose. Now I
am only indicating possibilities; I am not
coming to any conclusions. Mr. Sukomal Sen
did mention that I am trying to pass the buck.
We in the Railway Ministry will not pass the
buck. That is not our practice and it will not be
our practice in the future also. However, I have
indicated the possibilities. We can only come
to any certain conclusions after the
Commissioner of Railway Safety has
completed his enquiry and given his report.
But the strange part is this. Mr. Upendra has
been a railwayman and will surely understand
the technicalities of this. These 200 metres
over which the keys are missing are on the
outer fringe of the curve and as you well know
when a train is taking a curve, the strain is
much more on the oute'r curve. It just indicates
somebody who knows something about
railway movement. These are just indications;
I would not like you to feel that I have come to
any conclusion. It is somebody who knows
that the Tamilnadu Express is passing at a
particular time and who knows which part of
the track will be most dangerous.

SHRI PARVATHANENI UPENDRA: The
papers have mentioned that I was on the train.
I hope you are not hinting at that.

SHRI MADHAVRAO SCINDIA: I am
glad you were not on the train. So the track
becomes loose and the moment the train
passes over the loose trade, it overshoots its
appointed place and naturally then the train
derails. But we will await the Commissioner
of Railway Safety's enquiry report. The
railways themselves also of course internally
have to conduct

SABHA ]

by Minister 268

their own enquiring which we will be doing
totally  independently. ~An  honourable
Member—I think it was, possibly, Mr.
Sukomal Sen himself—. asked, why a joint
inquiry? It is not. It is a joint inspection of the
evidence. The inquiry will be totally indepen-
dent. This particular office of the
Commissioner of Railway Safety comes under
the Ministry of Civil Aviation. It does not
even come under our Ministry. So, it is an
independent, statutory, inquiry and I can
assure you that we will not attempt, in any
way, to prejudice the findings of the
Commissioner of Railway Safety. We
ourselves want to learn the real causes and,
learning from those causes, we would like to
take measures to mend the state of affairs, if
required.

Mr. Radhakrishna mentioned about the
Vijayawada derailment. There was a
derailment in Vijayawada—he is quite right. I
am once again sorry to say that this matter of
tampering with the track is a something which
is extremely worrying for us. We have 100,
000 of track kilometres and 61, 000 of route
kilometres and, from that point of view, it is a
matter of great concern because every case of
tamper ing with the track is something which
can cause tremendous problems to us. In
Vijayawada too, two fishplates and four bolts
were found missing at the point of derailment.
So, there has been a problem there also. He
also talked about the collision of the bus and
the train st a level crossing yesterday. Here
also, it is something which is beyond our
control. The bus driver, apparently, was
driving rather fast and his brakes seemed to
have failed. At a manned level crossing where
the gates are closed, there is very little that we
can do; If somebody chooses to ram the gate
on one side and go along with it and ram into
the gate on the -otner side, here is very little
that the Railway Administration can do. We
can only try to create some awareness
amongst the road users, which we are
attempting to do. There are attempts. We are
trying, through
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our Public Relations Officers, through
publicity, to create this awareness among the
road users. But, I am afraid, in these cases
we are totally dependent on the road users.

Mr. Radhakrishna also said that railway
accidents were ineteasing. This is not a fact:
1 have just quoted figures, Mr. Pramod
Mabhajan also talked about railway accidents
increasing. As I have said earlier, there has
been a very significant decrease.

The local police are already seized of the
matter. They are conducting their own
inquiry. I do not think that at this stage the
CBI can be involved in it. It is a police
matter and it really goes outside our juris-
diction, outside our purview. But, again, we
would be very, very interested to know
ultimately what conclusions the police arrive
at. So that the police could examine every bit
of evidence, we did not clear the track until
the police gave us the green signal, and that
is why we got the green signal about 24
hours later, after all the evidence had been
examined by the police.

Mr. Vithal Jadhav talked about the
maintenance of track. As the honourable
Members know, when the new
Administration took over, there were 20, 000
kilometres of track due for renewal. That was
the backlog that accumulated In our railway
plans since 1985-86, we have been allocating
about 25 per cent of each annual plan to track
renewal and we have been giving it
tremendous priority. In fact, the backlog has
now come down to between 15 and 16
thousand kilometres. This particular part of
the track had been renewed last year and it
was in good condition.

Mr. Banwarilal Purohit was on the train.
He was very, very helpful to the other
passengers; he was of great help to us also. I
myself talked to him on the telephone and he
did mention to me that in such cases he was
normally very, very critical but
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he had not enough words of praise for the
alacrity with  which the Rail way
Administration responded to the situation and
the way they looked after not only the injured
but also those passengers who were stranded.
This is what Mr. Banwarilal Purohit conveyed
to me over the telephone Naxalites were also
mentioned. Again, these are all aspects which
will have to be examined by other agencies.

Jagdambi Prasadji also  asked
whether it is a lapse.
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271 Statutory Resolution
approving continuance

[Shri Madhavrao Scindia]

This is all the information that the ' Members
wanted. I would once j again, on behalf of the
Railway Administration, like to express my
deep tregrets for this accident. My deep
condolences to the bereaved families. I would
also like to tell the hon. Members that of the 13
grievously injured, eight are now totally out of
danger, and with the blessings of Almighty, I
am sure, that the remaining five also will
survive the ordeal.

SHRI GHULAM RASOOL MATTO
(Jammu and Kashmir); Payment of
compensation?

SHRI MADHAVRAO SCINDIA; The ex-
gratia amount has been distributed. Rs. 5,
000 to the bereaved families and Rs. 1, 000
to the grievously injured and Rs. 500 to
those who have suffered minor injuries,
simple injuries.

But, again, I would not like this amount
to be confused with compen-sa'ion. This  is
only an ex-gratia amount which is for

immediate utill station, for immediate
requirement. The  compensation amount
will  be decided by the ad hoc  Claims

Commissioner who is appointed in consul-
tation with the Pradesh Sarkar. After the ad
hoc  Claims  Commissioner comes to his
conclusion, he will tell us how much
compensation is to be paid and to whom it
will be paid. This will be settled by the
Claims Commissioner. That process will also
be put into motion very soon.

W wea fog  (71vEe)
WA gAT ST mma wie o i
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[RAJYA SABHA]

of President's Rule 272
in Punjab

STATUTORY RESOLUTION
APPROVING THE CONTINUANCE
IN FORCE OF PRESIDENT'S PRO.

CLAMATION UNDER. ARTICLE 356
IN RESPECT OF PUNJAB -contd.

THE DEPUTY CHAIRMAN-. Now we
will take up the statutory Resolution for
discussion. Shri Pawan Kumar Bansal was
on his legs. He may please continue.

SHRI PAWAN KUMAR BANSAL:
Madam, when we adjourned for lunch, I was
saying that the Akali Dal lias failed to present
a strong leadership which is imperative and in
fact a dire necessity at this juncture to
overcome the present impasse. This is
se because the view of the Akalis has
always been jaundiced, and their approach
guided by the narrow political considerations
which are sometimes at variance even with
the larger State and national interests.
They have now voiced their opposition to
violence and terrorism. But  they still have
to demonstrate the firm and resolute
determination to stand up against terrorism
and fight the menace to the finish. Till then
their clamour for the revocation of the
President's Rule in the State would not
convince even the Punjabis.

My learned friend, who initiated the debate,
is, unfortunately, not present in the House at the
moment. He very vociferously pleaded for the
'reinstatement of the last Government j headed
by Shri Barnala. Madam, I agree that the
intellectual power of some of the Opposition
friends, particularly from the CPM group, is
great, but their opinion of themselves is still
greater; and sometimes, unfortunately, that
tends to overtake the former. For over 20
minutes he tried to analyse the Punjab situation,
but not once did he mention the most important
factor involved in the Punjab situation today;
and that was the emergence of the Panthic
Committee. I do not know whether my friend
has even heard of the name of the Panthic



